BENCH-I \\8
NATIONAL COMPANY LAW TRIBUNAL
KOLKATA BENCH"
KOLKATA
C.P No. 435/2012

Present: 1. Hon’ble Member (J) Shri Vijai Pratap Singh
2. Hon’ble Member (J) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 05t February 2018, 10.30 A.M

Name of the Company | Smt Suman Dugar-Versus-Oodlabari Company limited & Ors.

Under Section 163
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ORDER

The petitioner in person and the Ld. Counsel for the

respondents is present.

Ld. Counsel for the respondents submits that connected
matter is pending before the Hon'ble Calcutta High Court and
that order of the Company Law Board (CLB) prior to the
transfer of the application before this Tribunal vide order
dated 19/06/2012 the CLB has been restrained in passing

final order and therefore sought for adjournment sine die
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with liberty to parties to the petition for mentioning for early
hearing of the matter upon disposal of the pending matter
connected with this petition of the Hon’'ble High Court at

Calcutta.

Let submissions be recorded and | am satisfied since no
final order could not be passed under consideration, this
petition is adjourned sine die with liberty to both the parties
to mention upon disposal of the connected matter by the
Hon'ble High Court at Calcutta.

Sd
(Jinan K.r
Member (J)




